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Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI P. C. SETHI : Sir, I move :
“That the Bill be returned.”
The question was put and the motion
was adopted.

MR. DEPUTY CHAIRMAN : The
Minister of Railways.

SHRI BHUPESH GUPTA : What
about the statement on the attempt on
Mr. Jyoti Basu’s life ?

SHRI OM MEHTA
Kashmir) : After this.

(Jammu and

THE APPROPRIATION (RAIL-
WAYS) BILL, 1970.

AND

THE APPROPRIATION (RAIL-
WAYS) NO. 2 BILL, 1970.

THE MINISTER OF RAILWAYS
(SHRI GULZARILAL NANDA) : Sir,
1 beg to move :

“That the Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of India for the service of the
financial year 1970-71 for the pur-
poses of Railways, as passed by the
Lok Sabha, be taken into considera-
tion.”

I also move :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of India for the service
of the financial year 1969-70 for the
purposes of railways, as pased by the
Lok Sabha, be taken into considera-
tion.”

The questions were proposed.

MR. DEPUTY CHAIRMAN: We
have got a large number of speakers.
We have to finish before 6.15. Five
minutes each at the most, please.

SHRI A. P. CHATTERIJEE
Bengal) : Why ?

MR. DEPUTY CHAIRMAN : We
have to report back of Lok Sabha,

{(West
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SHRI SUNDAR SINGH BHAN-
DARI (Rajasthan) : The Lok Sabha is
sitting up to 7.

SHRI OM MEHTA (Jammu and
Kashmir) : Even in that case we will
have to pass it by 6.15.

MR. DEPUTY CHAIRMAN : Five
minutes each, please.

SHRI R. T. PARTHASARATHY
(Tamil Nadu) : Mr. Deputy Chairman,
I am happy to speak from the opposi-
tion benches for the particular reason
that we have in the Railway Minister
one not only with a head but who ap-
plies his heart as well in judging the
problems that are before the Railways.
Today 1 propose to confine myself to
three aspecis of Railway administration,
namely, the capital investment, the
conversion of metre gauge into broad
gauge, and the utility and the uses of
the diesel and electric engines in rela-
tion to the steam engines, and I do
hope that at the end of the debate the
hon, Railway Minister will be pleased to
look into these problems and give a
satisfactory reply to the hon. House.

Sir, the Railways are reported to have
suffered a loss of about Rs. 30 crores or
to suffer a loss during the year to the
tune of Rs. 30 crores. But during the
last three or four years if statistics had
been taken, in spite of the increase in
passenger fares and freights, we have
not gone furiher to improve and to
augment the railway finances. That is
because of the foremost reason that the
increase in input has not brought about
a corresponding physical output as a
result of that input. Sir, I would invite
the Railway Minister’s attention to the
fact that in the first two Plan periods
Rs. 700 crores of railway capital have
been invested and the freight traffic
originating in the first ten years was 63
million tonnes. In the Third Plan
period the railway capital increased by
Rs. 1500 crores and the freight traffic
lifted by 47 million tonnes. In the
last three years the railway capital in-
creased by Rs. 420 crores but the ton-
nage lifted only to the tune of 1.million.
In simple arithmetic we could say that
in the first ten years of planning an
input of Rs. 11 crores enabled incre-
mental traffic of 1 million tonnes. In
the Third Plan period this same output
required Rs, 30 crores of investment.
If we take into consideration the last
threc years, the relative input for the
amounted to Rs. 420
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crores, This according to me, Mr.
Deputy Chairman, is a disturbing
feature of the railway economy, and
it requires careful thinking and not
merely an explanation that the other
Ministries gave the Railway Ministry
some wrong factors about their re-
quirements which the Railway Ministry
meticulously followed. 1 would very
much like the Railway Minister to
make an intelligent assessment and
also application of all these factors
when they plan for the next one year
or two years or five years, as the case
may be, because the increase in input
has been so disproportionate that it
practically kills the railway economy.

I would also take the case of railway
wagons, the four-wheeler wagons. This
is another pertinent example in which
the Railway Ministry have bungled or
are bungling and they are going to
bungle in the future. As a Member of
Parliament it is my duty to bring it to
their notice and I am afraid the Railway
Minister will not have a satisfactory
reply when 1 place the facts before the
House. With reference to the wagons
in the first ten years, that is in the first
two Plan periods, 169,000 wagons have
been purchased; in the Third Plan
period it was 150,000 ; during the last
three years it was 55,300. Linked to
tonnage lifted, about 2500 additional
wagons enabled lifting of an additional
1 million tonnes in the first ten years
This figure rose to 32,000 in the Third
Plan period, and very nearly 56,000 in
the last three years. On top of this; I am
very sorry to say that this Ministry is
going to add 200,000 to 300,000 wagons
in the Fourth Plan period for an addi-
tional traffic of 45 million to 60 million
tonnes.

MR. DEPUTY CHAIRMAN: You
conclude now.

SHRI R. T. PARTHASARATHY :
Surely the Ministry has already wagon

capacity to the brimful. They cannot
cheat those economists who are in
possession of these facts, and wunless

these wagons already in existence are
going to be fully utilised—and prudent
investment principles would require
that—I am afraid the wagons that are
purchased will practically be useless and
even you will not have the place to
station these wagons with reference to
the yard {acilities in the various rail-
way stations. May I request the hon.
Railway Minister through you, Sir, to
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have a second look at this vital project,
namely, the proposed capital investment
with reference to the wagons and defer
it until they hnd utilised the existing
capacity fully and reduce the total addi-
tion proporionately. I do not want the
Railway Ministry to be a small begger
going to the Government of India who
have already earned the name of a big
beggar.

MR, DEPUTY CHAIRMAN: Please
wind up.

SHRI R. T. PARTHASARATHY : I
want inore time. I am the only speaker
on my side.

MR. DEPUTIY CHAIRMAN : You
have taken seven minutes.

SHRI R, T. PARTHSARATHY ; If
you ask me to sit, I will sit.

MR, DEPUTY CHAIRMAN :
Because we have other Members also
to speak.

SHRI R. T. PARTHASARATHY :
The other speaker from my party has
not come.

MR. DEPUTY CHAIRMAN : The
Minister should have time to reply to
your points. If you do not want the
Minister to reply, then I have no ob-
jection. At €.25 we have to close the
discussion  anyway. There are a
number of speakers.

SHRI R. T. PARTHASARATHY :
The other point I would like to bring
to the notice of the Railway Minister is
about certain new railway lines which
are practically useless. 1 will only bring
to the notice of the hon. Minister the
Udaipur-Him=tnagar line, the Guna-
Makshi line and the much talked of
Rajgarh line. These three will con-
tinue to be monumental examples of
non-utility. Take the case of Xatni-
Singrauli railway line which is to be
completed at a cost of Rs. 24 crores.
The coalmines that are in this area are
vet to be developed to generate the 4
million tonnes of traffic expected, and
he demand for this is yet to be created
in this sector, and yet the investment of
Rs. 24 crores. according to me, has been
;(ery thoughtlessly made on this railway
ine.

I would also invite the Railway
Minister’s attention to the Bailadilla-
| Waltair railway line which they would
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like to utilise for the transport of iron
ore, and they would like to invest
Rs. 7 crores or Rs, 8 crores with
reference to its electrification. Japan
has been the only customer in this
respect, but Japan has  already
taken the bulk of its iron ore from
Australia. They have entered into a
long term agrcement with that country.
Japan is trymng to put her hand in a
number of places all over the world
with reference to iron ore, whereas
India has entered into an agreement
with Japan only on an annual or bien-
nial basis. 1 wonder whether Japan
will ultimately keep up her contract
and take the entire iron ore from this
sector as additional export, otherwise the
entire line will be a waste and there will
be no traffic potentialities. Even if it is
electrified, practically it will be a dead
cause, and we will not be able to
disturb that from that particular area.

MR. DEPUTY CHAIRMAN : That
will be enough now.

SHRI R. T. PARTHASARATHY :
Since you have rightly pulled me up
with regard to the time, I would take
this opportunity to request the hon. Rail-
way Minister to cry a halt to his electri-
fication of the Bailadilla-Waltair Section
unless and until he is so sure that the
Japanese would import, as per the
agreement, the entire iron ore from the
particular area.

1 take this opportunity to appeal to
the Railway Minister to work out a plan
for the conversion of the metre gauge
into broad gauge in a five year plan as
far as possible. If there is economic
imbalance in the various parts of the
country, it is because of the metre
gauge railway lines. There should be a
phased programme and unless the entirc
metre gauge is converted into broad
gauge, there will be no big industries ;
big industries will not be able to come
up in those areas by which the eco-
nomic imbalance there can be removed.

1 take this opportunity of appealing
to the Railway Minister to see that the
Madras-Egmore-Tuticorin metre gauge
section and the Ernakulam-Quilon sec-
tion are converted into broad gauge and
the new railway line that would be
coming up in a short time, namely the
one connecting Kanya Kumari, should
also be a broad gauge line.

MR. DEPUTY CHAIRMAN : Mr.
' okanath Misra. In any case, we will
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have to call the hon. Minister at 6.25
1 would request al] the Members to
conclude within five minutes so that we
can accommodate other Members also.

SHRI LOKANATH MISRA
(Orissa) : Since we are running short
of time, I would not deal with matters
which do not belong to my State. The
Appropriation Bill, of course, affords a
very elaborate field for discussion. But
since we are short of time, I will con-
fine myself only to the railway lines in
my state,

Firstly, I have been pressing the hon.
Minister for giving us a daily* Utkal
Express from Delhi to Bhubaneswar or
Puri. They have given us a bi-weekly
express which reaches Bhubaneswar in
48 hours’ time and Puri in 52 hours’
time, It is not an express tram. The
time should be shortened. Unless it is
shortened, it is no use giving an express
train. Nobody goes that way. People
prefer to travel even viae Calcutta ; even
though they have to wait at Howrah
Station for eight hours, they prefer this
line because everything is available—
food and train connection. Apart from
that, they are sure reaching their desti-
nation even before time, even before
they arrive by the Utka] Express...
(Interruptions) My time is so short that

I_ cannot afford to retort to interrup-
tions.
Therefore 1 would urge upon the

Railway Minister to give us a daily ex-
press which could cover the distance in
a much shorter time.

Then, the Hyderabad-Howrah Express
should run vig Jharsuguda and Titila-
garh. That has been discontinued, If
it is restarted, it should run vig Jharsu-
guda and Titilagarh. This is my second
point.

The third point is about the Bimla-
garh-Talcher line. A survey was taken
up but it is not being kept to schedule.
It should be expedited so that we
could bhave the line early.

The fourth point is that the Cuttack-
Paradeep line was promisced to be com-
pleted by 1971. It has been held up
now, I do not know for what reasons,
Mr. Nanda’s predecessor had promised
some of the Members of Parliament
from Orissa that it would be completed
by 1971, If it has been delayed due to
some inefficiency in the Railway Minis-
fry, it is very unfortunate for us and
I hope that Mr. Nanda, having taken
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kindly pay some attention to this and
try to complete it by 1971.

Mr. Nanda has roused the expecta-
tions of the people through some news-
paper publicity given. by checking the
railway trains in the third class compart-
ments and other compartments, I hope
he will be able to do something. We
have been complaining year after year
about difficulties of the third class pas-
sengers and even other passengers. 1
have seen; I have travelled in trains
which do not have bulbs in the evening,

even up *to late night time. 1 have
travelled in trains which do not have
bulbs in third class, inter class, in

second class and even in first class. 1
hope that after Mr. Nanda has physi-
cally visited the different stations travel-
ling by trains, he would look to the
comforts of the passengers.

Then, Sir, the Bhoothalingam Com-
mittee had given an economic survey
rcport 1n which they have said that the
economically backward areas should
have priority in having railway lines. In
Orissa, there are three districts which
are economically backward. They are
alahandi, Bolangir and Phulbani. If
the hon. Railway Minister could think
of connccting Bolangir with Gopalpur
vig Berhampur, the: all these three
economically backward districts could
be connecied ., . . (Interruptions.) For
the information ot Mr. Chatterjee,
Orissa, has had only these two railway
lines which could connect Howrah with
Madras and Calcutta with Bombay. It
has had no othker line. and there has
ot been a fresh line yet. They are
going to have it—a short line of about

40 miles between Sambhalpur and
Bolangir. But that is not enough. We
want much more. And I would urge

upon the hon. Minister that he would
kindly take into consideration the
points that I have mentioned.

One more point—the Railways financ-
ing the road transport undertakings
which have been nationalized. Orissa
has one such nationalised road transport
and they are not competing with the
Railways. They run their buses in
other sectors which do not compete
with the railways. They have six
lakhs of rupees invested in that nationa-

lised road transport. Now, with the
nationalisation of the banks and the
socialistic orientation of this Govern-
ment in general, I hope that this

9--20R S./70

of Orissa would get some attention and
the nccessary recommendation from the
Railway Ministry so that it could im-
prove its fleet of buses and develop its
ru.ning.
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gaar grgwwr wgfamd Wt a T,
Ifgsd @1 TAfAES ¥ #15 ga A F%
g%, 37 wwmd &1 fEemr sgw &
SEATd FIA T FE ZH TE 4T | qH
gam 2 fr 38 IEE gow @ femrng

@ T R g FEAT ARAT E——
goaes: o= arara fa Ay A gEeaar
2R wmE WA F SR A GV 78 Afeqw
9w §—39 §29 A——FF 1967 ¥ T 7@t
F1a7 ¥R 9 ¥ T wAT HT AT
F Afedt F1 eara @r=ar wgr g fr Wa ¥
FH FA A @ fdfoa sl
FTETE AT &, ITH I FAT 86
9 w@aAnT g1 foee 15 awiy
w3 @ & wmEE §fF w e
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FTET FIA FTFHIAG FT AT g IAL

X oA svaTaA fom fF IR

g fFar smrm ) frey e F awe
Vaqd 9 HAT A qOA q9E WO
Fgl, A= wEA A ¥ Fwr an, «few
frwan s ? @var ggre, et fgar)
™ FIT a9 WO # Fgr aa O sy &
4 ¥ SYET LW & | &, IAF I
getde 2 fomr S @A S #90
T fF 400 ¥ SOTE FAF QX arAl #
30 Toat 2 feqr W ) AETSETE FY
qE@ AT FW E | SN FIRT FA W
FrATE, AF &9 AT AL X FT HFATL
$, ITFT UF TS T 2 WT, 3 WO,
4 ®IF 7r 5 ®9T FT AGFT S SYTET
A q(AT Y, 400 ¥ SATRY A AT &,
IEFT A WA THHE § 20,25 WQ
F7 IY o w17 30 wCfrusT @&
TR AT § 7 WIAANH T FA HT
g TOFT 41 81 aFar | IFF HFAA
ImF g 2 fF qSwW FT Aer gy
JM, THIEA  FT FZT AQET T4 AR
qra {2, § qug @ AT AT, ARy
1 & aarawar g fx aewre Fv S
t fr frfedifoe F0 # 50 T e
gt ®1 A fearaar g @y =w g,
Freag ¥ gAY FT 10 TREe § CET
faar 8, 86 Wz WaTH ) AW
wEY FT AT W AT @A A1EAT §
fF 3@ quET FT AT e ¥ e gAT
=rfgu, & @1 FEIUA FTIATE |
staa, ¥ fad e F dK W Fg
A =gar g—famet AT #groar-
fip femz AfwT @16 TX@) § FIT 0 W@y
dfrgy foge 3% FwWaw § W
At F@E, T A fenre g fE
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UF qId A AT 7 AN e A
FEATE | 9T 1967 & FgT ormar a1,
IW AT ARA AT F FIY R WY
T FAE H FA &, ITH AT FTH-
frae g ¥ a9 FT UFFFA g
T et vt Y IRy 9 FA
gatar a1 fF fggem # ek fe) sorg
¥ gar T g, "a 9 FIT FeTeH
Fwfmga areE F q:qw{—vrg, T
WIH QAT A T AF g famn
mrfs mat AR i e
¥ g7 Fwwingw v § famr g
afsr oF 7 fear wan, afer dw
FWEAW & Frafirgs arge ¥4, 9T
e @rze ¥ T femvmar &
woear g ff WE W o AN
g i e 37 @ & i zm e
T F THA F UAY TF @ & | AT EY
TEY, i AT FT A gLy AE fav
TATE, TOH 17 FIH &, TG FT F
AT FAH /, 9@ A AT 9T a9
FaRFW g1 F quAr =gav g v A
ag fesrest wfefas & fs oF smadr
AT AMA § GFGT TATT FT FIAA FXI0
aR qfewd 3 oufada @Y ot aee
FOT ? TG ARG FT ATATAT § 1 TEHT
AT g, 39T w B FJgAr Tfgw

wH gt & fF W|a Al A
T FY W F AUTET Y g A
T FL R G | AP IT I F IAR
a9 IF TEAAT g0 A gFdY, 97 I
o T F B awgd F1 § I TG TG
WX B A9l ¥ S @, Bie-
B1e wwgdl ¥ fewwrdz @, Y vagra
¥ gawmrel Wi s #@fag, @g faw
IGATT FT =T grm, fammes g,
fqy smoFt awear  Agr fEeRt g
W F qTG F IGAT AT AT FIATE

SHRI A. P. CHATTERJEE: Sir, I
shall only, within the short time at my
disposal, pose certain questions ; nothing
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more than that. Now I shall pose the
first question. As far as the accounts
statf are concerned, the hon., Railway
Minister knows that there are two
grades of clerk, CG-1 and CG-2.
There is a barrier for promotion from
one grade to another. Now these clerks
have been agitating that the bar which
is there should be removed. At present
promotion can be had from one grade
to another only on the basis of a com-
petitive examination which 1 under-
stand, does not prevail anywhere else
in the Railways as far as such grades
and such categories of clerks are con-
cerned. 1 understand that the Railway
Minister gave an assurance that he
will see that there is no stagnation
after a particular period of service. But
as far as CG-1 and CG-2 clerks are
concerned, we know that there are some
persons who have been stagnating at the
maximum of Rs. 180 for years. The
Budget has given them only one incre-
ment of Rs. 5. That is not a fair deal
.at all to them and the Railway Minister
should look into this problem.

The second problem which I shall
pose before the Minister is this.  As
far as the NF Railway at Siliguri is
concerned, there is a District Engineer’s
office there. The Central Government
is now in the process of taking out
many offices from West Bengal. I do
not know whether it is also in the
course of that process that the Central
Government, ie. the Railway Ministry,
is thinking of taking away the District
Engineer’s office from Siliguri to Assam.
As far as the divisiona] office is con-

cerned, it is already in Katihar. We
do not know why the District Engi-
neer's office, which has been so long

located at Siliguri, should be taken out
from Siliguri to Assam. That is the
second question that I am. placing
before the Railway Minister.

The third question which I am
placing before the Minister is again in
regard to Siliguri, the Siliguri railway
employees. Formerly these employees
used to get what is called “bad climate
allowance” or “tarai allowance.” Some

old employees are still getting it. But
the new employees who are being
recrutted are being deprived of this

allowance. Now the funny part of this
is that if the old people who are get-
ting this “tarai allowance”™ somehow or
other get transferred from that place
and ultimately come back to that place
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. on re-transfer, they will be deprived of

- that allowance.

"ent units of the railways,

I do not understand
this kind of funny treatment as far as
this allowance s concerned. If it is
“bad climate allowance” it must be
available to all, not merely to the old
incumbents.

The next poingt which I am placing
before the Minister is that there is one
T. P. Mukherjee in West Bengal in the
steel cell. Now a scandal has already
arisen in regard to his continuance in

that office. He has been there for
more than 12 to 13 years. Now the
Railway Minister must see why this

particular officer should be placed for

‘such a long time in such a sensitive

cell. You know the steel cell is a cell
from which steel js distributed to differ-
It is a very
important  cell. And the Deputy
Director, Mr. T. P. Mukherjee is there
for the last-12 to- 13 years. 1t is time
that Mr. T. P. Mukherjee was transfer-
red from this particular cell to another
cell. Already various feature articles
have appeared in some of the papers in
West bengal. I may réfer to one such
feature article appearing in Basumati
some days ago.

Lastly, T also say this. One
has very much been gnawing us. We
have Dbeen travelling from Delhi to
Calcutta and back or the Rajdhani
Express and 1 cannot but mention
before the Railway Minister thay more
than 50 per cent of the passengers
who travel on that tryin are Bengalis.
Yet announcements are made either in
Hindi or in English. And the music
that is generally played through micro-
phone in the compartments is what is
called the Beatle music or Jazz which

thing

i1s generally sung in America and
Britain ,mong certain categories of
people with long hair and all that.

And that is also done through the mic-
rophone in the Rajdhani Express. When
more than 50 per cent are Bengalis,
why cannot that be done in Bengali
also? Why cannot the ,nnouncements
be made in Bengali also?

MR. DEPUTY CHAIRMAN : Please
finish now.

SHRI A. P. CHATTERIJEE : 1 con-
clude by saying that the Railway Minis-
ter has become the Harun-ul-Rashid.
The Railway Minister often goes out
unannounced. He says he has not an-
nounced, but last time. . .

MR. DEPUTY CHAIRMAN: You
must finish it now.
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SHRI A. P. CHATTERJEE : I am
finishing my speech. Last time I found
that in Bombay everybody spotted him
out. I do not know whether he had
announced it or not before going theie
and 1 do not make any comment on
that. But as my prcdecessor speaker
said, the Railway Minister has now
become the Harun-ul-Rashid in the
Railway Ministry. But after all, the
railway administration cannot be toned
up unless the lower cadres of the em-
ployees who are already smarting under
some grievances are properly dealt with.
However well he may go about, nothing
will be solved, nothing will happen.
After all, the railway administration
does not depend upon the railway
officers who live in airconditioned
chambers and never go - out.  Some
railway officer is reporied to have asked,
“Is there electrification from Calcutta
to Kanpur ?” or.something like that. He
never even knows that, He always
signs some notes without even knowing
what its contents are. Sir, these are
my points.

SHRI K. CHANDRASEKHARAN
(Kerala) : Mr. Deputy Chairman, 1
shall first deal with two matters arising
out of the one-day token strike in
September, 1968. So far as that strike
is concerned, although various types of
actions were taken against the Central
Government employees including the
employees of the railways, almost every
action has been withdrawn. But I do
not understand why the criminal cases
registered against the railway employees
and pending in the wvarious criminal
courts in the country, are still not with-
drawn. More serious cases of a poli-
tical nature including the involvement
of criminal offences ‘rising out of the
Telengana bandh and wvarious other
bandhs in various o‘'her States have
already been withdravn, but these cases
against the railway ermiployees have not
been withdrawn. I, therefore, appeal to
the Railway Minister as also to the
Home Minister to se~ that these cases
are withdrawn as earjv as possible.

The second thing is that we have
promulgated two legislations to counter
the 1968 September ore-day tokcn
strike. One is of a general nature in
the Essential Services Maintenance Act
and the second is wi'h particular refe-
rence to the Indian Raxilways Act which
was amended by incotporating Sections
100A and 100B in the Railways Act,
These provisions in the Railways Act
bring large-scale restrictions on the rail-
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way employees. The Essential Services
Maintenance Act also brings in a lot of
prohibition anc restriction in their
normal service conditions. I would,
therefore, appeal to the Government to
consider the repeal of the Essential
Services Maintenance Act and taking
away of Section 100A and 1008 trom
the Indian Railways Act.

Thirdly, 1 would suggest to the Rail-
way Munuster to gear up the consulta-
live machinery within the railways. 1
would also sugeest the setting up of an
ad hoc tribunal as the third tier of the
permanent negotiating machinery. lhis
suggestion was adopted as early as 1951.
Cases which are not resolved at the
first and the second tiers are- to be
taken up at the arbitration level as per
the 1951 Agrecrment. But the third tier
is not being worked out and cases
which are not resolved at the first and
the second tiers are net sent for arbi-
tration as agrecd to in 1951.

Then, so far as the North-East
Frontier Railway is .concerned, there
has been a large-scale damage in that
railway particularly in the Damoham-
Changrabandha section due to the floods
in October 1968. And this railway line
is not being woerked and on account of
that there is large-scale unemploy-
ment in that area. I would, therefore,
suggest to the Railway Minister that the
restoration of this particular line in the
North-East Froatier Railway should be
done immediately.

Then the Railway Minister had an-
nounced on the floor of the other
House, T believe, on the 23rd February
1970 that onc increment would be
granted to all Class IIT and Class IV
employees who are stagnating at the
maximum for more than two vears, I
understand that the Railway Board has
diluted this announcement in the mat-
ter of implementation.

Lastly the Third Pauy Commission is
Iooking into the question of the emolu-
ments and service conditions of the rail-
way employees also. I would appeal to
the Government and the Third Pay
Commission to give adequate considera-
tion to the recommendations of the All-
India Railwaymen’s Federation.

One more point with regard to my
State and T am done. T have been
repeating on the floor of this House the
necessity for a  daily Bombay-Cochin
express train service. The honourable
' Minister who was previously in charge
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of this Ministry had made certain addi-

tions to the trains that are now run
between Madras and Cochin and Mad-
ras and Bombay and provided some ad-
ditional carriages. But the benefits
provided there are inadequate.
therefore, suggest to the Railway Minis-
ter to implement the assurance which
his predecessor Railway Minister had
given at Bombay that there would be a
daily express train service to and from
Bombay-Cochin. Thank you.

MR. DEPUTY CHAIRMAN : That
is all. ..

SHRI BHUPESH GUPTA (West
Bengal): Here is Mr. Suraj Prasad who
wants to speak and there are some
others also who want to speak on this.
Please allow them.

MR. DEPUTY CHAIRMAN : It is
already nearing 6.30 and we have to
send Messages to the Lok Sabha. The
Lok Sabha is waiting for our Messages.

SHRI BHUPESH GUPTA: But
then, why did they not do it earlier ?

MR. DEPUTY CHAIRMAN : You
see today is the last day.

SHRI BHUPESH GUPTA : I know
that today is the last day for us. But
what about the Lok Sabha ? The Lok
Sabha should have remembered it.
What do they think of us?

MR. DEPUTY CHAIRMAN: I
would appeal to honourable Members
not to press for more time today. But
I can give them five minutes extra to-
morrow if they want to speak on any
motion.

SHRI BHUPESH GUPTA : This is
very interesting. You say today you
starve and after a month you can get
your food. ..

MISS M. L. M. NAIDU : (Andhra
Pradesh) : Mr. Deputy Chairman, I
thought I also could get a chance. I
wanted to speak.

. MR. DEPUTY CHAIRMAN : Please
listen to me. If it is the desire of the
House that all the honourable Mem-

bers should speak, then, each Member |

should take only one minute each and
mention only one point, one question ;
otherwise ; we will not be in a position
to finish this business in time.
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., SHRI BHUPESH GUPTA: Mr.
Dejeuty Chairman, please do not turn
; this debate into a farce, one minute
each_ one question. I should like to know
how much time the Minister takes to

utter a single word.  Therefore, let
them all speak.
MR. DEPUTY CHAIRMAN: In

that case the honourable Minister need

not reply. There will be no time for
him to reply.
SHRI DWIHENDRALAL SEN

GUPTA (West Bengal) : We know his
reply.

s " fag aAt: 38 7eq & a1 qATn
g1 AF AN FSY aWA A7 AT
TR TCEE AT FIAT ATCE, T A |AT
gaat 41 faert arfge ? ag Ammer A §

s\ qaarafa a5 & aqwET
IRATE fF A aar FTHE Fg7 A
& 0ar 9 987 qumar| wfws agrov fag
geaFe & fa1 S Aana faag fwar smn
2,38 auq F HIT 98 HeNAT @H ARGl
AT AR I4F FILO0 Er IF JE F HIF
za H o E.| gadr dgar =@fge fE
fag faa & faq ux 92 #1 gag f419
fpar SiTaT &, 3 TG FT F g @S AR”
q19 92 ATAE | qT IAFT GG AR G
F1 7 Sfwd Ady ) wARl 9@ €T
# g oA [ifgr & v gwa gAR
fora fawg & fau war & Iq¥ g7 941
feerard @ew FT@ g ar 7 |

SHRI BHUPESH GUPTA : Sir, your
Hindi has improved very much,

ot wiw fag oaf: o% wod avEs N
HTE, gAR GT@A AT A AL

MR. DEPUTY CHAIRMAN : Mr.
Suraj Prasad is from the Communist
Party ; I am giving him a chance for
two minutes.

i gew waw (fer) : segwmafe
| HERT, AT AT 9T T TGN ®

| weaew § IS ARAT E | Ugey &9 |
| wgwRT AR g fF o fRa ¥ ded
' Yaw, e Wew g W1 fF waar
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TEAMAIT AR AT ¥ §FAUH aF ¥ |
W, ATH YEUF TF T AT AT |
2,399 34 60 W g, wfFa Sq A A ‘
6% WY § WX TAEN WL &rE TA[
9T Sad A afAT Y TR
TH AT & FITA ATL-ATC SSAT TAT

fF @ ot W QBT F, TW AL

WA B, G FIA I H A A, T8

qTied a9 FFFT AT T34 &, Afwd ol

a®w G T 7 IART 977 T | adr faar

IgFI ALITFIG AZT HAT | AR AGg

g -1 fafaeet g1 &, ot serstias T

ST FE F W@ 41T §, 98 9gF A, TMo

7w g fag Wradl & wA AW E, 98

ft W weft 7, ITF WA I 1T 9IS

ag, wfed IR W TEET IR

a2y fFar R s S Ag qurward fafases

g 978 A wgni fF sawr faamr 99 avw

ST |

\

WA AAA Ig W Y F FaAr
Figar g 5 g go AT @dadr §
R U wAwar ") g, wfEd
wgarsate # faw agr w@ F fE e w5
ediawT 71 foar s, afex e o
ag ¥ & fr Wit & wagdd o feeal
grr =nfze, feg w1 T & oW
W@F grar @ war g afFT sg uds
Farg off wagdl F1 Afafafa sa® 1@
AT g |

(Time bell rings.)

frady ST T greew TS 7 OFREAT
qEAT g A AG 3 % @A RfATS
Farar gl g, afFT aga A |
gaq odr g, fagm feas a9 F waa
#1 A ady fFar g A § @Ry
- wgm frst 3@ sfarads £ feER
fras € F &wF F1 A wd fear
ITRT T ST g @daAr Ty
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UF a1 AR FEAr g 1 fAasm ek
ITET AT & AT F FIEM &, AICEA
I FRE@ED A @T fawm F eax
¥ @ g, 3qFT & 9 TH W ary
G T Fgar Fgm fF 37 a9 w
yAT Y I FET W e fEwr s
arfs wawgr &1 I98 Fr afafEe o
T3 |

SHRI HAMID ALI SCHAMNAD
(Kerala) : With due respect to the
Chair, may I express my views ? 1 will
not take long time.

Sir, while supporting the Appropria-
tion Bill may ] express that the amount
may not be misappropriated either by
the Railway Board or by the Govern-
ment as it is being done so far?
Another thing is that South India is
being neglected very badly. When
Mr. P. Govinda Menon was there, we
were hoping that he would do some-
thing for the South but unfortunately
he has gone away. But now I am quite
sure that the new Railway Minister will
do something for the South. Sir, in
South India, Madras, Mangalore, Cali-
cut, Tanjore, we have got no catering
faciltitiecs and we have no dining cars.
If 2 man wants to see a dining car,
he has to come to the North India to
see those facilities.  Another thing is
that condemned bogies are being shunt-
ed to our side. I have got my own
experience, Once I was travelling in a
rassenger train in the third class and 1
had to use my umbrella during the
rainy season because water was coming
inside it. So I hope the Railway
Minister will kindly go to the South and
travel in the third class to see the diffi-
culties of the passengers there. Then,
Sir, what is the fate of the third class
waiting rooms? They are worse than
jail cells ; even jail cells are better than
the third class waiting rooms on many
stations. You may go to Calicut,
Mangalore or anywhere in the South.
People purchase tickets and stay there
in those conditions. So I hope the
Minister will be able to do something
in the matter. Thank you,

SHRI GULZARILAL NANDA : Mr.
Deputy Chairman, Sir, there is a rigo-
rous time-limit which I have to observe
and therefore I may not be able to deal
with every point, but I shall find ample
opportunities of giving due satisfaction
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to the Members in the matter of their
suggestions and their demands. There-
fore, if 1 disappoint mysclf now because
I cannot deal with everything, 1 hope
that is not going to matter very much.

Several Members said that I have
roused great expectations. 1 shall try to
sce that Members meet me and 1 shall
also seek contracts with them so that we
can make the best use of the brain
power which we have here in this
House as also in the other House,
because without their co-operation, not
nmuch progress can be made. We have
also to enlist the co-operation of the
lower formations. One asset which I
can utilise is my association with the
working class and the measure of con-
fidence that they have mm me.  There-
fore 1 have also a responsibility towards
them to do something for them. As an
employer in the Railway Ministry I
have to see to it that the Railways func-
tion well and make their two ends
meet at least. Therefore economies will
have to be effected and the loopholes
will have to be plugged. The questions
of promotions, stagnations, quarters for
the workers and other things which
were raised here will receive our full
and prompt attention. Not only the
lower formations but also the workers
at other levels, at higher levels, their co-
operation will have to be enlisted.
Regarding passengers I have found very
much in the course of the last few
days—their sufferings etc.

SHRI BHUPESH GUPTA: You
have travelled ticketless.

SHRI GULZARILAL NANDA: 1
have got my M.P.s pass with me.

Then, Sir, I am very grateful to
Mr. Parthasarathy for his constructive
suggestions and wholesome advice  that
he gave. The only thing is that his
figures are not quite accurate and if I
had the time, I could have explained to
him that the capital inputs are not really
so excessive, considering the increase in
prices that has occurred and if we
reduce them to a uniform level, we
will find that the inputs and periods
have been reduced and not increased.

Regarding wagons also he has given a
much bigger figure than actually it is.
The main point is that replacements are
to be made of the overaged rolling
stock and other equipment. It is a very
large proportion accordiag to the figures
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which he has cited and he has not

taken care to ensure the correctness of
his figures. OQur programme is not as
big as the hon. Member has thought it
is. All the same I welcome all this.
Particularly regarding certain sugges-
tions about the places which are called
backward—only I will say they were
neglected. The backward areas within
a State, which is not developing, had
not had the full opportunity of develop-
ing. The hon. Member said 1 have a
socialist outlook, Whatever it is, it
means that those who are left behind
will receive prior attention. That will
always be my great concern and I must
leave the subject for the time being.

MR. DEPUTY CHAIRMAN : Th
question is— :

“Ihat the Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of India 10r the service of the
financial year 1970-71 for the pur-
poses of Railways, as passed by the
Lok Sabha, be taken into consi-
deration.”

The motion was adopted.

MR. DEPUTY CHAIRMAN: We
shall now take up the clause by clause
consideration of the Bill

Clauses 2 and 3 and
were added to the Bill,

the Schedule

Clause 1, the Enacting Formula and
the Title were-added to the Bill.

SHRI GULZARILAL NANDA : I
beg to move—

“That the Bill be returned.”

The question was pur and the motion
wus adopred.

MR. DEPUTY CHAIRMAN : The
question is—

“That the Bill to authorise payment
and appropriation of certain ' further
sums from and out of the Consoli-
dated Fund of India for the service of
the financial Ycar 1969-70 for the
purposes of railways, as passed by the
Lok Sabha, be taken into considera-
tion.”

The motion was adopted.

MR. DEPUTY CHAIRMAN : We
shall pow take up the clause by clause
consideration of the Bill.
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Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI GULZARILAL NANDA: 1
move—

“Thag the Bill be returned.”

The question was put and the motion
way adopted.

THE LEADER OF THE HOUSE
(SHRI K. K. SHAH) : I want to con-
vey my thanks to the Chair and to all
sections of the House for co-operating
in getting these Bills passed today with
great expedition.

SHRI SUNDAR SINGH BHAN-
DARI : On this occasion [ would like
to say that the way we have been asked
to pass such Bills, the Leader of the
House will take note of and see that
better arrangement of business is made
for the future.

" * SHRI BHUPESH GUPTA : I have a

submission. Now the Bill is passed ; no
difficulty. The point that has been
made is very relevant, We have co-

operated but with great reservations. 1
hope the business will be so arranged
that we are not placed in such a situa-
tion again.

. SHRI K. K. SHAH : I accept it.

MR. DEPUTY CHAIRMAN : 1 also
thank the hon. Members for extending
their co-operation to me in conducting
the business today in a proper manner
so that we could finish the financial
business within the time limit that was
fixed for it. At the same time 1 also
share the feelings expressed by hon.
Members. I hope that in future Gov-
ernment will see that the business of
both the Houses is arranged in such a
manner that no House, the Lok Sabha
or the Rajya Sabha, will be put to such
a strain and difficulty as this House has
been put on this occasion, and the
hon. Members also will not be put to
such a difficulty. I would request the
hon. Leader of the House that he
should see in future that the Govern-
ment pays more attention to this matter
also.

SHRT BRAHMANANDA PANDA
(Orissa) : The silent Members of the
House have also co-operated with the
Chair so that in future also they may be
kept silent. .
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MR. DEPUTY CHAIRMAN: My
thanks are more due to the silent Mem-
bers because they are not creating any
trouble for me.

SHRI BHUPESH GUPTA : We must
thank you. In a critical situation you
conducted the business of the House
with youthful cheerfulness and very
well, Besides your Hindi was very good,

STATEMENT BY MINISTER RE

ATTEMPT ON THE LIFE OF SHRI

JYOTI BASU, FORMER DEPUTY

CHIEF MINISTER OF WEST
BENGAL

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : Sir, according to informa-
tion received from the State Government
there was a deplorable incident at the
Patna railway station today at about
8.15 AM, when an unknown assailant
fired a shot at Shri Jyoti Basu. Shri
Jyoti Basu escaped unhurt, but one Ali
Imam, who had come to receive him,
was hit by a bullet and was killed. The
assailant made good his escape. Imme-
diate investigation was undertaken and
one Surendra Prashad has been arrested
by the police on suspicion. Investigation
is in progress.

The Home Minister spoke to the
Chief Minister, Bihar, this morning and
requested him to make a thorough
probe into the matter. The State Gov-
ernment have informed that necessary
security arrangements have been made
for Shri Jyoti Basu. Arrangements have
also been made to maintain peace in the
town. The Home Minister also spoke
to Shri Jyoti Basu and expressed his
deep concern. 1 am sure the House will
join me in unreservedly condemning
resort to violence, which undermines the
very basis of democracy and democratic
institutions.

SHRI BHUPESH GUPTA (West
Bengal) : We express our satisfaction
that the life ot Mr. Jyoti Basu has been
saved—almost he was on the¢ point of
being killed—but at the same time, Sir,
we are sorry that somebody else, a citi-
zen of ours, has been killed. Now I
think the Statcment is not at all ade-
quate. I can understand the Govern-
ment making an interim Statement, but
I should think more facts would come.



